
 609
 BAC  Rep.

 is  a  party  to  that.  If  you  raise  this,

 there  will  be  indiscipline  on  your  part.

 It  is  not  proper  to  move  this  amend-

 ment.  ।  make  a  special  request  to  you.

 What  is  your  point?  Please  tell  me.

 rr.  DEPUTY-SPEAKER:  Your  party

 has  agreed  to  that.

 प्र.  आंजत  कुमार  मेहता:  इसी  तरह

 से
 (एम ंड मंट)

 बिल  हाँ  आर

 रोड  यूनिवर्स  (एरेंजमेंट)  बिल  है  ।  ये

 सब  बड़ो  महत्वपूर्ण  विषय  हाँ  आर  हजारोंਂ

 हजार  लॉग  इन  से  प्रभावित  हाते  *द/  दस-

 लिए  निश्चित रूप  से  इन  पर.  बहस का

 समय  बढ़ाया  जाना  चाहिए  ।

 MR.  DEPUTY-SPEAKER:  Please  do

 not  quote  this  as  a  precedent;  as  a

 special  case  I  have  allowed  you.

 सुन
 ता  लीजिए  ।  आप  ने  जा  यह  कहाਂ

 कि  हमारी  पार्टी
 के

 रप्रेजन्टॉटिव नें  भी

 बनेगी  fa  केवल  इन्डिपॉंडंट सदस्य  ही,  इस-

 के  बार  मों  संसाधन  ला  सकते  हँ.

 ?

 MR.  DEPUTY-SPEAKER:  The  ques-

 tion  is:

 “That  this  House  do  agree  with

 the  Thirty-first  Report  of  the  Busi-

 ness  Advisory  Committee  presentea

 to  the  House  on  the  9th  July,  1982.”

 The  motion  was  adopted
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 SALARY,  ALLOWANCES  AND  FEN-

 SION  OF  MEMBERS  OF  PARLIA-

 MENT  (AMENDMENT)  BILL*

 THE  MINISTER  OF  PARLIAMEN-

 TARY  AFFAIRS  AND  WORKS  AND

 HOUSING  (SHRI  BHISHMA  NARAIN

 SINGH):  I  beg  to  move  for  leave  to

 introduce  a  Bill  further  to  smend  the

 Salary,  Allowances  and  PensiOn  of

 Members  of  Parliament  Act,  1954.

 r.  DEPUTY-SPEAKER:  The  ques-
 tion  is:

 “That  leave  be  granted  to  intro-

 duce  a  Bill  further  to  amend  the

 Salary,  Allowances  and  Pension  of

 Members  of  Parliament  Act,  1954.”

 The  motion  was  adopted,

 SHRI  BHISHMA  NARAIN  SINGH:

 1  introduce**  the  Bill.

 ESTATE  DUTY  (AMENDMENT)
 BILL*

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  FINANCE  (SHRI
 SAWAI  SINGH  SISODIA):  On  behalf
 of  Shri  Pranab  Mukherjee,  I  beg  to

 move  for  leave  to  introduce  a_  Bill
 further  to  amend  the  Estate  Duty  Act,
 1953.

 MR.  DEPUTY-SPEAKER:  The  gues-
 tion  is:

 “That  leave  be  granted  to  intro-

 duce  a  छाप  further  to  amend  the

 Estate  Duty  Act,  1083.0

 The  motion  was  adopted.

 SHRI  SAWAI  SINGH  SISODIA:  I

 introduce**  the  Bill.

 13.14  hrs.

 CHARITABLE  ENDOWMENTS

 (AMENDMENT)  BILL.#

 THE  MINISTER  OF  STATE  प्

 THE  MINISTRY  OF  FINANCE  (SHRI
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